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UTILIZATION OF LAH&i1ACZ, 2010 (1953 AD.) 499 T 

s THE JAMMU AND KASHM1;R UTItiWTtON OF LANDS 
ACT, ZOlO (1953 A. B.) 

(Act No. IX of Svt. 2010) - 
(Received the assent of the Sadmi-i-Ripsat on 20th May, 1933 and 

published in Gowmntent Gqzette dated 6th Har, 2010J . , 

Aa Act to provide for- the utilization el Irsds In 
I[ x I x x ] '[the Stalc). 

Whereas it is expedient to pmide for t&e utitiaath af RPn<frs 
cultivators '[in the Stqte]. 

by*, I - 

It is hereby enacted as folloovs :- 

1 .  Short title, extent and npp1ication.-(1). This Act may be called the 
Jammu and Kashmir Utitization of Lands Act, 2010. 

3[(2) It shall extend to the whde of tke State.] 

2. Definitions.--In this Act, unless there isanything npagnant in tek: 
or conkit,-- 

(a) &allottee" means a person in wvhose fatour anLaltotmnt kits hen ma& 
under the provisioiis of the Jammu and Kashn~ir State* lhc%cs' (MTniniWra- 
tion of Property) Act, 2006 ; 

(b) "Collector" means the Collector of the District whedn the land is 
siwtaf ; 

(c) "Custodian" has the meaning assidned to it in th8 Jammu& r 
State Evacuees' (Administration of Ptbprty) Act, 2 W  ; 

(d) "evacuee land" means land bvhich has vested in t 
&e prdyisions of the Jammu and Kashmir State ~~~' 
Prqperty) Act, 2006 ; .. 

(e) "land" does not inctude land which is 
building in a town or village or urban land or 
$3ovemwqt or Custadian under any law oihcr than lthis Act ; 

( f )  "owner" means a pemn havia a 

2. Substituted by Act, XVtlI o f  1956 f e ~  "tuhtifsOfraCr~bini&~pon. Sarffbrr a d  AMmw" 
3. Substituted by Act XXX o f  1961. 
4. Substituted by Act X,XX o f  1961 for "or a le~sec" 

'. . ?& 



 
(g) “prescribed” means prescribed by rules made under this Act; 
(h) “tenant” means a person to whom land is leased by the Collector under this Act; 
(i)  “Urban Land” means land included within the limits of a Municipality, Notified Area 
Committee, Town Area Committee or Cantonment. 
 

3. Power to take possession of any vacant land—(1) If the Collector is satisfied that 
any land has not been cultivated for the last two or more years and is, or can be 
made, fit (for purpose of production of any variety of seeds or for growing food, 
cotton, fodder or other crops), he may serve a notice on the owner of such land 
requiring him to cultivate the land within thirty days as may be specified in the 
notice: 
Provided that where the Collector is at any time satisfied that any land situated in 
any area of the Sate near or adjacent to International Board or Cease Fire Line is 
not being cultivated on account of disturbances or for fear of such disturbances, 
he may, notwithstanding that two years have not elapsed since the land has 
remained uncultivated, serve the owner with a notice requiring him to cultivate 
the land within such time as may be specified in the notice. 
 
(2) Notwithstanding any law to the contrary, the Collector, if satisfied that the 
owner of land on whom notice was served under sub-section(1), has failed to 
cultivate the land within the period specified therein, may take possession of such 
land for the purposes of this Act. 
 
(3) The notice required by sub-section (1) shall be deemed to be duly served if 
delivered at, or sent by post to, the usual or last known place of residence of the 
owner or any one of them if there are more owners than one: 
 
Provided that no notices shall be deemed to be invalid on the ground of any 
defect, vagueness or insufficiency. 
 

4. Compensation—(1) Where any land is taken possession of under section 3, there 
shall be paid compensation the amount of which shall be determined in the 
manner and in accordance with the principles hereinafter set out, that is to say,-- 
 

(a) Where the amount of compensation can be fixed by agreement, it shall be 
in accordance with such agreement; 

(b) Where no such agreement can be reached, the Collector shall, after 
hearing the parties, determine the amount of compensation in the 
prescribed manner on the basis of the prevailing rates of rent in the 
locality for similar land and in similar circumstances. 

 
1. Substituted by Act XXVI of 1966 for certain words. 
2. Proviso to sub-section (1) of section 3 added ibid. 
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(2) fhe compensation awarded undcr sub-section (1) shall bc to such 
rr &-ine <W opi@oqI @ @ q * q ~ ~ ~ * ,  ,.ptYled ?Q ~Mv~jj~;;. 

IawrPully entitled thereto. 
,.: ' ) .  t b y Z ~ o / ~ g c t o r . - - ~  ~bll;ct-oi :k;sqr lw jndcr'rccltisp 3; 'I?c~sR it td, 
&&me& 'bn such' tkrms and cod&ns 

d e n  of any variety of seeds w for gtcrwia 
i f. ".<,l-. s !  . i . . < 3 If' r2*1*f~:* ? $  k~Yi:;:*j'l i t :  T:, 3q2 >-rJ$: =;it1 j ~ , ~ j ;  fy~:>pfr)y 2 

1 P- ihr t' id; a&&6jf'fmk &lit&$ d,w:wMi $&&$ & 
than twenty years. j 3  I 

=... 7, Pmttw to use force, etc.-Tke Coilecior may take or ca~se to be takeit 
w h  steps and use or caus to be is& nuh iwa as may, in his o p i w  be 

~lkara~y.for w r i n g  mmpliana with m y  order made by him &&r 

8. Delegation offunc!ions.--The Collector may delegate in writing all or 
any of his powera -and functions under this A& to any ficer af the W e e  
or Rehabilitation Department in his district either lly n&mc or by 011. 

L 

1. Substirutvd by Act XXVl of 1966. wv a T 
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G ) ~ ,  gb ipmqn to. w w ' p g m s s i ~ u : ~ l  aay.lud is c be dsgived 
cannot be found and has no age@ 97 )JT ~therpersw em- accept detivW 

a notice declaring that the l a d  is 
the W - 
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( 4  & fmm the date d mice d the notin &end to in sub- do^?%, 
11 be deemed to have been delivered to the 

."I wd ,and the State Governmedt or W$ 
I .  zitnyimpensation or other claim in respect af 

the Iand fat any period after the$z& date. 
I 
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I 
I 

. 9. Regisfration, etc.. of instrument of lensc no1 eces.~ory. --~ot~ithst;ld& 
ing anything contained in any law for the time bein in ford, no ibstrument 
in writing to give effect to a lease by the Collector u der this Act sh 11 require 
stamp, attestation or registration. r i I I 

10. Appeal to Con~ntissioner and bar ofjuri.sdicti 
decision of the Collector in any matter, which he is 
decide, shall be appealable to the *Commissioner (R 
of the date of such decision : 

lO 

I Provided that the time spent in obtaining copies f the deqi~ion~appealed 
against shall be deducted in computing the aforesai period. I 

i 

'(2) Omitted. I 
I I 

(3) Ekcept as provided in this Act no ordcr nl 
of any power conferred by this Act shall be' call 
or. before any authority. 

=[10-A. Revision.--Notwithstanding anytliin 
3[Govemment] may, at any time, either on l[itsJ o 
made to '[it] in this behalf, call for the reco 
the *Commi'ssioner has passed an order under 
the p u k  of satistjling '[itself] as to the legality 
and may pass such order in relation (hereto its 

11. Bar to suits or legal pioceedings. --(1) No 
promding shall lie against any person for 
or intended to be done by him under this Act. 

e) No suit or other legal proceeding shall lie agai 
for any damage caused by aqt l~ing which is in good 
bc done under this Act. I 

'[I 1 -A. I'o~r.er lo csc~~iipt. --The Go\.ernn~ent 
Go~~crnmcn~ Gazctlc, csempl a unit 0.f land not 
by an owner as a private pasture or for raising 

12. Pqwer ofGovcr)w&nt lo mnke rules.--The S 
notifimtion in t1:c Govm~imcnt Gazette. make rules 
of this Acr. 




